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/ 	 cE1\riw.. ADMINISTRATIVE TRI BUAL 

CALCLffTA EENCH 

I 
No. OA. 154 of 1997 

Present : Hcn'ble Mr. D. Purkayastha,Judiciaj. Member 

Honble Mr. B. P. $ingh,Mministrativë Member 

I. Dipak Kumar Roy 
Mrjnal Kanti Paul 
Pabitra Kumar Qiosh 
Tridib Kumar Sen 
Sashikarita Raghunath Dandekar 
Chandra Kant Jha 
Band Bran Das 

S. Prasanta Kumar Mondal 
Khetra Nath Kaibatya 
RtNtqr 

... Applicants 

- Versus 

Union of India, Service through the 	nera1 
Manager, SaE.EL1y.,11, Garden Reach Road, 
Calcutta - 700 043. 

Gnoral Manager, South Eastern lIly., 11, 
Garden Reach Road, Calcutta - 700 043. 

Chief Personnel Officer, S.E.Railway, II, 
Garden Reach Road s  Ca1cutta 700 043. 

Chief Operating Supdt.,S.E.Railway, 11, 
Garden mach Ftoad,Calcutta - 700 043. 

lot 

Djvisioãl Railway Manager, S.E.Railway,Mra, 
Dist. - Purulia. 

Sr. Divisional Personnel Officer, S#E.Railway, 
Adra, Dist. Puulia. 
Sr. D1vj&101 Operation Manager. SeE.Railway, 
Mra, Dist. Purufia. 

Railway Board, service throughthe Chairman, 
Rail Bhawan, New Delhi - 210 001. 

Respondents 

For the applicant(s) : 	Mr. S.K. Datta,counsel 

For the respondents 	: 	Ms. S. Banerjee,counsel 

Head on ; 30.10.2000 	 Order on: 30.10.2000 

D.Purkat,_J.M.:— 

Heard id. counsel of either parties. Mr. S.K. Ditta, 

Id. Counsel appcaringon behalf of the app1icnt.s submits that the 

case is covered bythe judgement dated 4.8.2000 passed in0.A. 
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No. 1319 of 1996 (Suresh Ch. aas & Ors. Vs. Union of India & 

Ors.) and as such, the Case may be disposed of in the light of 

the aforesaid judgement. Ms. S. Banarjee,ld. counsel appearing on 

behalf of the xspondents suits that the Department is consider-

ing the case of the applicant in the light of the aforesaid judge—

ment of the Hon'ble Thibunal. 

2. 	In view of the aforesaid facts and circumst ances of the 
P 

case,;we direct the respondents to 	 to t'he applicants 

within three months from the date of communication of this order 

in the light of the aforesaid judgement dated 4.8.2000 passed 

in 0.A.no. 1319 of 1996. 	With this observation, application is 

disposed of awarding no costs. 
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